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SHRI BAKAR ALI MIRZA (Sec:undra-
bad): I want to ask a clulficalion about 
item I-statements showIng action t9kcn on 
Government assurancca. 

MR. SPEAKER: He is jUgt laying It. 
. When it comes up, you may raise it. 

SHRI SURENDRANATH DWIVBDY 
(Kendrapara): I do not think there will 
be a discussion so far as these statements 
are concerned. He wants to put some 

oue\tions. I think it is permitted. 

SHRI DAKAR ALI MIRZA: It has 
been done before, I ha\'e a right to put 
lome questions. 

MR. SPEAKER: Mr. Dwivedy is an 
old parliamentarian. He knows that these 
reports will go to the Committee aD Govern-
ment Assurances. 

MESSAGE FROM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following messale received from the 
Secretary of Rajya Sabba :-

"In accordance with the provisions 
of sub· rule (6) of rule 186 of the Rules 
of Pro,edure and conduct of Business 
in the RaJya Sabha, J am directed to 
return herewith the appropriation (Vote 
aD account) Bill, 1970, which was paaed 
by the Lok Sabh. at it. alliin. held on 
the 18th March, 1970, and transmitted 
to tbe Rajya Sabha tor III reeommentJa-
tlons and to state that thlt H()use has 
no recommendations to make to the 
Lok Sabha in relard ·to the said bill." 

BUSINESS OF THE HOUSE 

THB ~  OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAOHU RAMAIAH): 
With your rerminion, Sir. J ,1"10 allooate 
that Government Bual_ III CIlia tm.a 
lIulin, tbe week commenci.. (rom 30th 

March, 1970, will conalat of : 

(1) Consideration of any item of bussi-
noss carried over from today's 
Order Paper. 

(2) Considention and passing of the 
Press Council (Amendment) Bill, 
1970, as, passed by Rajya Sabha. 

(3) DiscussioD on the Resolution seck-
ing disapproval of the Calcutta 
Port (Amendment) Ordinance, 1970, 
by Shri K. L. Gupta and considera-
tion and passing of the Calcutta 
Port (Amendment) Bill, 1970, as 
passed by Rajya Sat-ha. 

(4) Discussion on the Resolution seek-

in, disapproval of the Essential 
Commodities (Amendment) Conti-
nuance Ordinances, 1969 by Shri 
K. L. Gupta and others and consi-
deration and passing of the essen-
tial Commodities (Amendmcnt) 
Continuance Bill, 1970, as passed 
by Rajya Sabha. 

~  Discu.sion Bnd voting of the 
Demands ror Grants under thc 
control of Ministry of : 

11.05 hrs. 

Home Affai's 

External Affairs. 

BUSINESS ADVISORY COMMITTEE 

Forty-Snenth Report 

THE MII"ISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I bell to move : 

"That this House do aRrec witb the 
Forty-Se,cnth Report of the ~  

Advisory Committee presen!ed to tbe 
House on the 26th March, 1970 .. 

MR. SPBAKER: The question is : 

''That this House do .. roe with tbe 
Forty-scventh Report of the Business 
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~  Committee presented to the 
House on the 26th March. 1970." 

The motion was ~  

II.OS! hrs. 

DEMANDS FOR GRANTS (RAILWAYS), 
11)70·71-Contd. 

MR. SPEAKER: The House will n"w 
take up further discussion on the Railway 
Demands. Mr. Onkar Lal Becwa was on 
hi. legs. He is ab"nt. 

'loll ~ 1 1 ('ffilf): ~1  

~  "3"11 fu";r f,>R t-w.r ~ <n: 'fT;;:r'r 

if; Rit 'll'T'r ~ 1 'f.f (j71:f, ;,-"11'1" '1Tll fu'r 
;;, <ffofT ~  fG'f +F ~ "(g, m'A" 
f'f.l1f of,t '1iT ~  wrr I 

~~  ~~  : ~  f"liRT lfJf1 mit, 

oitRitI 

'lit ~  ~ F;11Tt 111"'1 

~  'fliT trTifT g, '3"'1 fG'f ~ 

~  imr< 'f.T 'fliT "lit ~  IT'fT I 

SHRI SURENDRANATH DWIVEDY 
(Kendra"ara): S'r. I will ~  my remarks 
to the cut motion< that I have tabled. which 
actually speaking are small local matters. But 
befor ) do '0, I want to know whether the 
present Railway Minister i. in a "osition at 
least to p.ive an assurance to the House that 
deci,ions taken by the minislers would be 
obeyed and acted upon by th! Railway 
Board. I am saying this purposely As 
will be evident from the cut motion that) 
have given. the House might remember that 
in this House. when the supplementary 
demands for the raill'oa)s were discuss<d, we 
raised the question about the delay in the 

~  of the Cult2Ck·Paradlp railway 
line. Althnullh on the day of in.ulluratron the 
Railway Minister himself announced that it 
would be completed by April. 1971. by some 
machinations or other. the railway authori· 
lIel delayed It. as a result of ",hich the port 
paradtep would actually be affected. Tbere 

was a special conference ~  by the 
Railway Minisler to discuss this question. 
where I he railway officials and myself were 
present. ~  the minister rebuked the 
officials and said, "After you have made my 
predeceuor to annouuce like that Bt the 
Inaugural ceremony. you had no business 
10 raise other Questions. Irying 10 explain 
Ihe causes for th¢ delay." Afler a great 
deal of discussion. it WJS decided that thev 
would try to complele this conslruction by 
the end of 197 J. Af:cr this assurance was 
given in my preBence. Mr. Nand. has rerlled 
in th' other House ~ that it will be 
com"leled bv the end of ) 972. We discuss-
ed this matter in sreal detail. They said, 
two monsoons are nece,sAry for the earlh 
to serrle. over which Ihe ralls are 10 be laid. 
II was al '0 decid,d that they would divide 
it into 14 zones; Ihey would employ small 
local ronlractoes for the earth work. They 
would persuade the local cultivators so rhat 
Ihe work mav he compleled before the mono 
soon this year. All this was decided. Now, 
not only have they delayed it but even in 
the procedure. ~  are awardinll contracts 
to contractors from outside. The value of 
each contract is ~  at Rs. 40 to SO lakhs, 
so Ihat the loc31 contractors would not be 
able to come forward to tdke up the job. 
with the result the whole "rocess il beinl 
delayed. ) do not know wha t is the pur· 
pose of having a Railway Minister at all. 
if the Railway Doard can undo ~  Can 
we take cognizance of anything that the 
mini,ter says here? 

I really fail to understand how this il 
happening and who is responsible for it 
Even though) have been repeatedly d,mand· 
iOI it, it has not been don¢. Le' us know 
who i. the porson. who is the inlerested 
railway offlcer who is behind all th;s. At 
the same time, if the Railway Board want 
to do IOnl ,'hinl. they so: to it tbatlt is 
executed alm",t immediately. 

Then) will r.fer to another case. 
find that Dr. Ram Subhog Singh is not 
pr •• ent in the House. When he was Ihe 
Railway Minister he gDve the astur'Dce rhat 
the demands of the frain controllers would 
be I)'mpath<tically con.idcred and conceded 
to the tllteDI pollible This il aD Iisue 
which i. han.inll tire for the lalt IClveral 
years. ) have penonally met tlwm and 
discus,ed tbeae maUer, with tbem. I have 
also cnuDlt!'atcd them io my cut motiJn!. 


